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PUN JAB .'NEW CA.PITAL; :(PERIPSERY) .CtONTROL- 
. . ~. 

. . 

. . . .  (CHANDIGARH AMENDMENT) AC?', 19j2 

[3rd September, 19721 

An Act further to amend Punjab New Capital (Periphery) Con 
trol Act, 1952 as in the Union territory of Chandigarh. 
BE it enacted by Parliamen in the Twenty-third Year of the 

Republic of India as fqllows : - 
sho  ' 1. This Act may be called t Punjab New Capital {Periphery) Con- 
title. trol (Chandigarh Amendment) 
Amend- 2. In section 6 of the Punja New Capital (Periphery) Control Act, Pur 
merit 1952, as in force in the Union of Chandigarh (hereinafter re- Ac 
section 6. 

ferred tC as the principal Act), (4), the following sub- 195' 

section shall be substituted, 

" (4) The Deputy Com issioner shall not refuse permission to 
the erection or re-erection a building if such building is required 
for purposes subservient 

Provided that the Deputy Commissioner permits the 
erection or building under this sub-section, such 

as the case may be, re-erected only in 
as may be prescribed.". 

Substi- 3. For section 12. of the p incipal Act, the following section shall 
tution of t . new sec- substituted, namely: - 
tion for 
section 12. 

Offences "12. (1) Any person 
and 
penalties. 

(a) erects or or extends any 
excavation or road in contra- 

of any 
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(b) uses any land in con avention of the provisions of sub- 
section (1) of section 11. "f 

I 
shall be punishable with fine w 'ch may extend to five hundred 
rupees and in the case of a conti uing contravention. with a further 
fine which may extend to fifty r ees for every day after the date of 
first conviction during which he ,s  proved to have persisted in the 
contravention. 

5 
I 

(2) Without of sub-section (I), the 
Deputy any person who has committed a 
bryach qf, the. pro~jgions id supse@ion to:,restore. to its, ori- 

. .gia$l!l:stata2e .e. bikd ii ,cbn&t$h; . f ,  : &ick have 
been violai$d., s $he :case buil'dind "or lafid'in respect of 

said sub-section 
to do so within six 

as he  considers 
necessary and after giving such p p o n  an opportunity of being heard 
in the matter, himself take suchlmeasures as may appear to him to 
be necessary to give effect to the iorder and the cost of such measures 
shall be reco.yerable from such pkson as an arrear of land revenue.". 

! 

4. In section 15 of the p~incip clause (c), the following Amend- 
E~pbdnation ~ h d l  be. added, h'amel * , ment of 

section 15. 
I S  , , 

, t 'Ex~~2a~za~ion.-For the p this clause, the,  expression 
"other operations: does no erection of supgrstructures 

< ,  - I  

over tube-wells j'. 

5. In section 16 of the principal Act, in sub-section (2), 'after clause Amend- i (b), the following clause shall be ins rted, namely: - ment of 
section 16. 

"(bb) the conditions subjec to which any building required for 
purposes subservient to agri lture may be erected or re-erected 
under sub-section (4) of sect on 6;". 


